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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

2 ,0RDER_ DATED 01-10-2004, |

By an order wmder A nexure-l :
dated 20th Octeber,2002,the Apolicant
DrNitai Chand Wayak(SM0) was asked to
fage transfer from Delhi te Bhubmeswar
under CGHS Organ isation,It was clarified
in the said erder that the transfer of
tlie Applicant was in puslic interest Hovever,
he was relieved from Dellii under Annexure-3
dated 23rd February,2004 i.,e, aftdr a lapse
of OR® and Lalf years;although wnder
drnexure~2 dated 11,12,2002 an Office
Order was issued in support of the original
transfer erder wider ;mnexure~l.?«p;i:€cmt
joined at Biubaneswar after reaining en
medical leave for sometime, nder Mnexure-4
dated 5-5-2004;which factum was intimated to
all cencemed (all the Respordents)sy an
Office order fssued wnder &ne-ure-6 dated
15-5-2004 Lovever,by & order issued under
Mmneyure-5 dated 5.5-2004,the eriginal
trasfer of the Applicemt(frem Delhi te
Bhiusan eswar)was cancelled;which was®ntimated
te the Applicart wder Annexure-7 dated

8, 6,2004,Being aggrieved by tle said cancella-

ctier erder wnder Mnexure~5 datcd 5.,5,2004/

Mnexure-7 dated 8,6,2004,the Applicant has
filed the present Original Application wder
section 19 ef the Administrative Triiun als 1
Act, 1985 after submitting tiie representatien
lit»fier mnexure-S dated 6,7,2004,It is the case
of the Aoplicant that although his transfer

\

frem Dellhi te Bhubaneswar has been gancelled,
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 uncer Mnexure-5 dated 5=5=2004/Manexure~"7
dated 8=-06-2004,he has net yet been relieved
frem Bhubaneswar ,No reasen has been given
out in the cancellation erier at Anne:xure->
dated 5-~5-2004 as te why the transfer erder
dated 28th ocmher,zo_oz has been cancelled
on 5-5-2004,As it appears frm Mmnexure-6
dated 15-5-2004, theRespenients at Headquarters
of Department of Health/Ministry ef Health
. were not aw.are of the joining ef the
Applicant at Bhubar eswar,
In the aforesaid premises,having

o heard Mr,Rabvin arayan Mishira, leamed cow sel
¥ appearing for th'e Applicmt ad Mc,U,B,
Mohapatra, Lleamed 8enier Standing Cewmsel
appearing for the Respendents,this 0,4,
is dis esed of, without geing into the
merits ef t.e matter,at this admissien stage,
. By granting liberty te the applicat te
represent his grievmces before the
cempeten t authorities/Respondents( against
the orders wder Mnexures-5 ad 7) within
a peried of seven days hence md ir the
event any such represen tation is filed by
the Aponlicant, the competent authorities/
Respm dents sheuld consider the same withip
a peried of foxty (40) days from the date
of receipt of the representatihn.me
Responden ts should communicate the result
of the said consideratiamm to the Applicant,
and if his grievances are net redressed to
the satisfaction ef nthe applicant, then

he shall remain free te appreach this
Tribwmal,if se cdvised, Till then STATUB QUC);
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of the applicant as on today,shall be
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main tained without relieving him/by

allewing him to continue at Bhubaneswar,

Send coples of thic order to |
the Respondents alongwith copies ef the OA |
and free copies of this erder hme given

to leamed comsel for both sides,
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